AR AN aeRor, ResmaErres SMC 1is, ffamEmer™m
IN THE INCOME TAX APPELLATE TRIBUNAL,
VISAKHAPATNAM SMC BENCH, VISAKHAPATNAM

T ToaT IR T I, AT 99T 7 a0

BEFORE SHRI DUVVURU RL REDDY, HON’BLE JUDICIAL MEMBER

JqTFT A H./ LT.A. No.320/Viz/2024
(Freareor a9 / Assessment Year : 2015-16)

Mangamma Nelluri, Vs. Income Tax Officer,

Guntur. Ward-2(1),

PAN: BDXPN2715E Guntur.

(eTdTeTff/ Appellant) (T Respondent)
CORRIGENDUM

The above captioned appeal was disposed of by the Tribunal
vide order dated 30/09/2024. However, on perusal of the record,
we find it an inadvertent typographical mistake has crept into the
Tribunal’s Order, at 1st page, while mentioning the date of
hearing and the date of pronouncement of order which are typed
as 30/09/2027 instead of 30/09/2024. This typographical
mistake has crept into the order inadvertently. Therefore, the
date of hearing and the date of pronouncement of the
Tribunal order in ITA No. 320/Viz/2024 (AY 2015-16) may be
read as 30/09/2024 instead of 30/09/2027.

Sd/-
(T59F T E)
(DUVVURU RL REDDY)
“IT%aess /JUDICIAL MEMBER

Dated :14/10/2024
OKK - SPS



31I352I AR IGINIEEEPING] /Copy of the order forwarded to:-

1. fAgfRdt/ The Assessee — Mangamma Nelluri, 6-70 Nawabpet,
Nadendla Mandal, Guntur District, Andhra Pradesh-522234.

2. USt9/The Revenue - Income Tax Officer, Ward-2(1), O/o. ITO,
Lakshmipuram Main Road, Guntur, Andhra Pradesh — 522006.

3. The Principal Commissioner of Income Tax,

4 FTHT AL (A91T)/ The Commissioner of Income Tax (Appeals),

5. Ewwfa wfaEfer, smase adreta  sfeereor, famemdesw/ DR, ITAT,
Visakhapatnam

6.7 ®Tedl / Guard file

SMeemae / BY ORDER

Sr. Private Secretary
ITAT, Visakhapatnam



